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Court No. - 54

HON'BLE DINESH PATHAK, J.

1. Heard learned counsel for the petitioner, learned Standing Counsel
representing the State-respondents and perused the record.

2. The instant writ petition has been filed, inter alia, seeking the following
reliefs:-

"l. to issue a writ, order or direction in the nature of
mandamus directing the respondent no. 2 to cancel the
consolidation proceeding of Village-Chhedkhuri Khadar,
Tehsl-Kalan, Pargana- Jalalabad, District-Shahjahanpur
which is initiated from 21.04.2025 and also taken to
appropriate action upon the application dated 21.07.2025
pending before the Commissioner of Consolidation,
Government of U.P. at Lucknow.

I1. to issue such other and further appropriate writ, order or
direction which this Hon'ble Court may deem fit and proper
under the facts and circumstances of the case.

I11. to award the cost of petition in favour of the petitioner."

3. It is submitted that the Consolidation record of the village is missing;
therefore, further Consolidation proceedings are not possible in the eye of
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law. Despite several representations, no action has been taken by the
authorities concerned till date.

4. Learned Standing Counsel submits that the grievance of the present
petitioner can more appropriately be redressed by the Director of
Consolidation, Lucknow; therefore, the petitioner may be directed to
move a fresh representation before the Director of Consolidation with
respect to his grievance as mentioned in the instant writ petition.

5. In the conspectus, as above, no useful purpose would be served to keep
the instant writ petition pending. Therefore, this Court deems it
appropriate to finally dispose of the present writ petition, without making
any observation on the merits of the case as mentioned in the present writ
petition, with a direction that the petitioner is at liberty to move a fresh
representation before the Director of Consolidation, Lucknow with
respect to his grievance along with the certified copy of the order of the
day and a self-attested copy of the instant writ petition within a period of
three weeks. The Director of Consolidation, in turn, shall conduct an
inquiry and decide the representation in accordance with law,
expeditiously, preferably within a period of six months from the date of
receiving the said representation.

6. With the aforesaid direction, present writ petition is disposed of.

(Dinesh Pathak,J.)
January 9, 2026

Neetu

Digitally signed by :-
NEETU SINGH
High Court of Judicature at Allahabad



		2026-01-17T12:42:43+0530
	High Court of Judicature at Allahabad




